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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DLEID 

ORIGINAL APPLICATION NO. 1150 OF 2024 
( & I.A. 433/2024) 

IN THE MATTER OF: 

2 

D5 & D8 RESIDENT'S WELFARE ASSOCIATION, 
MODEL TOWN, NEW DELHI ... APPLICANT 

-VERSUS­
HORTICULTURE DEPARTMENT OF MCD, 
KESHA VPURAM ZONE & ORS. . .. RESPONDENTS 

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 1, MUNICIPAL 
CORPORATION OF DELHI IN TERMS OF ORDER DA TED 09.04.2026. 

MOST RESPECTFULLY SHOWETH: -

I, K. Manvendra Pratap Singh, S/o Sh. Gyan Pratap Singh, aged about 39 years, 

presently posted as Asstt. Director (Hort.), Keshav Puram Zone MCD, do hereby 

solemnly affirm and declare as under: 

1. That I am the authorized representative of the Respondent No. I in the aforesaid 

matter and I am well conversant with facts and circumstances of the case and I am 

competent to swear the present affidavit. 

2. That the presentaffidavit is being filed behalf of the Respondent No. l ,in 

compliance of order dated 09.04.2026 to present the stand of MCD on record 

regarding the impugned park and its limited usage for Ramlila. 

3. That the Respondent No. I has carried out inspection of the park from time to time 

and the park was found to be in proper condition. Regular inspections are done to 

ensure that the Park is in good condition and maintained properly. A true copy of 

the latest photographs of the park are marked as ANNEXURE R-8. 

4. That it is most humbly submitted before this Hon 'ble Tribunal that the Respondent 

No. 1 has not acted in violation of the M.C. Mehta v. Union of India (2009) 17 

SCC 683 or in violation of circular dated 22.08.2013. Upon conjoint reading of 

M.C. Mehta (supra) guidelines apd circular dated 22.08.2013, it is submitted that 

01}~1;omm,,-1.~ 
,;• . '"~~"' QI~~~~~~· 

:J. ~-1-f. 11111.tt•i• ,;t 
~ ~t j 11&1 tt'11 ~"c!'-' 

17◄ ._ .... ~v 
.~ ~~r1 C~· ~ 
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no absolute en1bargo has been created on usage of parks.Notably, tbe impugned 

park had been adopted for the purposes of Ramlila as a matter of practice since 

2006 as per records available with the Respondent No. 1 and as suchit falls 

under clause 2(i) of the circular dated 22.08.2013 which states that only those 

parks will be booked in ,vhich puja or somereligious function was being held 

for at least 5 years. Thus, no bar operates on continuation of organizing Ramlila in 

the impugned park. 

5. That it is humbly submitted that the guidelines issued by the Hon 'ble Supreme 

Court in M. C. Mel,ta (supra) primari]y attempted to reduce usage of parks for 

social purpose such ascommercial/marriage halls and consequently observed as 

follows: 

"6. We agree with Mr. Mehta that the recreational and other aesthetic 

uses of the parks cannot be curtailed. Mr. Mehta is also correct that the 

permitted use of the parks being recreation,, 

7. We are of the view that MCD, NDMC and DDA shall in a phased 

manner stop the granting of permission for the use of the parks for 

commercial/marriage purposes, etc. The material placed on record 

shows that MCD is permitted such use in 1023 parks, DDA in 146 parks 

and NDMC in 51 parks. 

8. After hearing learned counsel for the parties, we direct as under: 

(1) The use of parks by MCD, NDMC and DDA for the purposes 

mentioned above shall not be permitted more than 10 days in a month. In 

other words, when any of the designated parks is used for such purposes 

10 days in a month, no function thereafter shall be permitted during the 

remaining 20/21 days. 
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(3) The number 0 1pa k • d' 
'J. r s in zcated by the 3 authorities used for marriage, 

etc. shall be reduced by 30% by 30-6-1997. It shall be reduced by further 
20% by 31-12-1997. In other words, by the end of December 1997, the 

use 01 the parks for marriage, etc. shall be reduced by 50%. The 

authorities concerned shall file affidavits stating the progress in the 

projects for the construction of community halls and also stopping the 

use of the parks for marriages, etc. by the end of December 1997. This 

may be 1nonitored further by this Court in January 1998. 

(4) We direct that no tree shall be cut from any of the parks for any 

purpose, specially to facilitate the holding of these functions, etc. 

6. It is humbly submitted that as per judgment, while balancing the environmental 

necessities and societal needs regarding proper usage of a park, the Hon 'hie 

Supreme Court directed that the usage of the park shall be limited to 10 days per 

month for the purposes of marriage etc. and such other functions however, in the 

present case the park is booked once in a year for religious and cultural purpose to 

conduct Ramlila. The park is primarily occupied for a 10 days event and the 

remaining period of occupation is for installation and uninstallation of stage and 

other logistic requirements. 

7. That the reliance placed by the Applicant on Resident's Welfare Associatio11 Ashok 

Vil,ar &Ors. vs. Delhi Development Authority &Ors., reported in 2004 (73) DRJ 

621 and the order dated 02.11.2023 passed in W.P.(C) No. 14044/2023 in the matter 

of Aadarsh Engineers Enclave Resident Welfare Association vs. Municipal 

Corporation of Delhi &Anr. is not applicable on the present case. In Adarsh 

Engineers Enclave RWA(supra), the circular dated 22.08.2013 was operative and 

the ornamental park therein did not fall under the exception of clause 2(i) of the 

circular, that is parks in which puja or some religious function is being held for at 

least last 5 years. In Ashok Vihar (supra), the judgment has been passed before the 

circular was issued thus, it is not applicable to the present case. 
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8. That further, regarding the request of adoption of the park, vide a separate letter 

dated 30.10.2024 it was informed that since the park was already adopted by 

Respondent No.2 under MoU therefore, the park could not be handed over to D-5 & 

D-8 RW A Model Town till it is surrendered to MCD. 

Place: 
Date: 

Through Advoc e 

DR. DIVYA SWAMY 
STANDING COUNSEL 

MUNICIPAL CORPORATION OF DELHI 
Add: D&Y LAW CHAMBERS, A-131, 

Sector 46, NOIDA Uttar Pradesh- 201301 
Email: divya@dylawchambers.com 

Contact: +91- 8860050449 

~ ENT 
' Ae ... {·' o:r .... ,..\-.-/U .... 4) 

\J~ \,,l. .,, {...., ·-,._·•.,. J \ .. -~2 l. 

--~~ ' VERIFICATION tt,~--h~\· ~-;-,.,.. -, ..... () 

~} 2 3 ~ p R 2 026 Mur.!c./;;;i' C~;,;_'; ::t
1

;tJ:ihi 

~ ♦."ified at New Delhi on this __ day of _____ , 2026 that the contents of 

~ ~ Para 1 to 3 of the above affidavit are true and correct to the best of my knowledge and 

# belief and no part of it is false and nothing material has been concealed therefro 
:; 

2 3 APR 2020 

New Delhi
30.04.2026
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